
• 

• 

I 

. . 

CENTRAI. ADMINISTRATIVE TlU B~L 
ALIA~BA.D BENCH 

At.IAHABAD 

Open COut 

Civ!! Contempt Application !2• 73 of 2003 

In -
origina l APflication !2• 1255 ~ 1994 

Allahabad this the 21st day of May. , 2004 

Hon'ble Mr.Justiae s.R. Sin:Jh• Vice Chairman 
Hon'ble Mr.s.~. Hajra. Member (A ) ----

Rahmat Ullah s/o La te Sri Niamat Ullah. resident of 

Mohalla Putlighar Near Pucca Bridge. District Mirza pur. 

Applicant 
!.I Advocates ShriMS. Khan. 

.. ...., "' • . . -· - .. . 
versus 

Shri Akhilesh Gupta. S/o Unknown Divisional Railway 

Manager. Northern Rail~y. Lllcknow. 

Respondente 

By Advocate Shri 

0 R D E R ( Oral ) - - - - -
By Hon• ble Mr.Justice s.a. Singh. v.c. 

This contempt application has been instituted 

for t he alleged rx>n compliance of the order dated Ol.05.0l 

p:lssed by the Tribunal while finally disposing of the 

O.A. No.1255 of 1994 Rahmat Ullah vs. Union of India arxl 

others. The Tri bunal by means of its order aforestated 

ob.served that "the ::i pplica nt. may,, if so a d vised. make a 

representa tion \'lithin 4 weeks. thereafter. and the same 

be decided by the competent authority within 4 months,, 

thereafter and to provide consequential benefit. if any. 

to which applicant is found enti t.led.11 

2. By means of letter dated l9.02.2002(annexure 

CCA-4), applicant has been informed that ptirsuant to 
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the direction given by the Tribunal. the competent 

aithority while disposing of the representation dated 

10.09.2001 of the applicant. has passed the order given 

benefit of Officiating Allowa nce to the applicant for 

the period between 0 1 .oa.03 to 31.12.BJ. and on that 
• 

premise benefit of increment w.e.f. Ol.08.1983 was also 
~<\./ 

given. Accordingly. we find rx> e$ameA.made out for 

proceeding further in the contempt jurisdiction. If 

a ~)plioant is aggrieved by the order dt.19 .02 .02. he 

may file original application. contempt Application 

is • therefore. dismissed. Notice is discharged • 

.(~~. IJ..,r­
Merilber (A f 

/a.M./ 
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Vice Cha irman 
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